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Present : Fbn'ble fir. B.P. Singh, Adminitrtive Membe 

Hon'ble fir. N. Prusty, Judicial 1'1mber 

For the pplicant 1. 

For the Respondents 

$h. S. Mi5hr2 & Urs. 

- vs 

Shri A&fnis Mukherjee,  

fir.S. Chownury, Couns 1 

fir. B.C. Siriha, Counsel 

Date of rder ; 01-08-2002 
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This cIA has been riled Fr ranting f' extension of t1i 

for three mthths for coplianc O F the orefer dated 11-6-1997 passed 

in a number of DAs including O.A. 57 of 1996. Frocni the prayer in 

cIA it appeers that last extended time expired on 31-1-2002 f' xvm uhich 

date further extension of time by another thr e ;onths was prayed. 

The fiP has been filed for extension of time o 18-3-2002. It is 

clear that the NA has been filed after expiry of last extended time 

H which ended on 31-1-2002. But no prayer for 7,andonwticn of delay ha 

been made in the cIM. However, the: Ui. CoupseL for the applicants in 

cIA Prays for COfldOfl't1Lfl of delay lin filing fi A. However, if time is 

granted for further extensn Qt' ?eriod by th Ce nonths a prayed for 

upto 30-4-2002 whIch is being granted, by tha tii,e i.e. upto 30-4-32 

it is presumed that the order must, have ben 
oflpliCd with. 

2. 	
The Ld. Counsel for the pplicnt ir the NA h-9 produced a 

comlpllancp report of the order thted 13-9f01 passed in CPC 176 of 

1997. By this compliance report rvised p1ov'sional seniority list 

has been published; but it LOes not stote Any tiie and date of' action 
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taken regarding integrat d seniority list. 13 sides there is no sig— 

nature. anywhere of any authority 'Litk date and designation 	WO do ncJt 

make any b,servation on 

Eleged 

e senio1it' list, b t we would like to 

the Ld Counsel for the 	 cntmnors to produce the driginal 

records of documents inrespect o rvised pr visional/integrated 

seniority list and that should be prduced ir crig inal for our PeTUS 

on the next date aJcngwith the or er a to u en tha same wCs finalisd 

and. also the reason Fori delay. 

30 	 hA is disposed of accarJin,gly. The Ld. Counsel for the 

alleged co'ntmners is directed to .  produce the above records an the 

next date fixed. Mccor1ingly,6P 	.s ajur ed to 10-10-2002 

(èmberJ) 	 ilember(A) 
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